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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

•  • •

OA No. 276/99

New Delhi, this the/?-*- day of March, 1999
HON'BLE SHRI T.N. BHAT, .
HON'BLE SHRI S.P.BISWAS, MEMBER (A)

In the m-atter of:

Head Constable Rajender Singh No. 77/SW,
P.S. Dabri. South west District.
New Delhi.

(By Advocate: Shri Sama Singh)
Versus

1. Lt. Governor of Delhi
Raj Niwas Marg,
Delhi.

2. Commissioner of Police,
Delhi Police Headquarters,,
MSO Building, IP Estate,
New Delhi.

3. Addl;Commissioner of Police,
Southern Range,

Delhi Police Headquarters,
MSO Building, IP Estate,
New Delhi.-

A; Deputy Commissioner of Police,
South West District,
Vasant Vihar, New Delhi. Respondent-.';

(By Advocate: None)

ORDER

delivered by Hon'ble Shri T.N.Bhat, Member (J)

We have heard Mr. Sama Singh, the leat ned

counsel for the applicant, on the question of admission.

For reasons fetefSe® follow we are convinced that this O.A.
A. L

deserves to be dismissed in limine.

2. The applicant in the O.A., a Head Constable

in Delhi Police, seeks directions to the respondents to

grant out of turn promotion to the applicant as he

considers himself to be an officer who had shown
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.  , oallantry and devotion to duty on 2.7.158^exceptional galiancry

.nen vdUe oo.ln« dao. to Oeinl fro™ .utaffanpu tt,
police patty of wdlcP the applicant waa a e
3PtaoKed by dacolta. Acootdln. to tbe applicant be
eyceptlonal couta.e and pteeence of .Ind even tboud

h  iiPt injury. The applicant is aggric ^had received a bullet i j

by the fact that the respondents have failed to apprecia e
33, ,ive due otedlt to tbe applloanfs tole In tbe above

v./..! iajHo had shown such
incident, while police personnel who

■  1 oallantry In other incidents have been grantedexceptional gallantry

out of turn promotion.

Rule 19 (11) of Delhi Police (Promotion and
.■ 1 Rules 1988 provides that outstandingConfirmation) Rules,

sportsmen, marks—men and officers who have
exceptional gallantry and devotion to duty may be promoted
to' the next higher rank provided vacancies exist. It
further provides that such promotions shall not exceed 5
percent of the vacancies. The power to grant
promotions is vested in the Coimmissioner of Police
however, required to seek the prior approval of the It.
Governor.

A bars reading of the provision contained
in the aforesaid Rule ,9(11) would show that the eyeroxse

nrnnt such out of tum promotion dependsof the power to gi ant sucii uul

upon the subjective satisfaction of the Commissioner of
police. It is for him to tahe the view on the question as
to whether the officer has done an act of exceptional
gallantry and devotion to duty. The scope of ludioial
review In such matters would necessarily be limited. The
Tribunal can hardly Intervene In such matters. It Is not
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u  1 'uaaest as to in what manner should
for the Tribunal to s-ugge;:.

of police act so as to encourage the
hich is the only object of the

the Commissioner

subordinate officers,

itained in Rule 19 (ii)

wr

provision con

5. Viewed as above, we find no grounds in this

O.A. for issuing notice to the respondents. This O.A.
I  • limn no We howevor, make it

is accordingly dismissed in limine. we.
Clear that the dismissal of this O.A. shall not prevent
or debar the respondents to consider the applicant s claim
raised in this O.A

Member (A)

(T.N.Bhat)
Member (J)
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